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15.06 hrs. -

COMMITTEE ON FPRIVATE MEM-
BERS BILLS_AND RESOLUTIONS

NINETY-SECOND REPORT

Shri Sezhiyan (Perambalur): 1 beg
to move:

“That this House agrees with
the Ninety-second Report cf the
Committee on Private Members
Bills and Resolutions presented to
the House on the 10th August,
1968."

Mr. Speaker: The question is:

“That this House agrees with
the Ninety-second Report of the
Committee on Private Members
Bills and Resolutions presented to
the House on the 10th August,
1965."

The motion was adopted.
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15.07 hra.

CONSTITUTION (AMENDMENT)
BILL*

(Omission of Article 35A)

Shri D, C. Sharma (Gurdaspur): 1
beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

12, 1866 Ayurvedic Medical

Council Bill
Mr. Speaker: The question 1s,
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“That leave be granted {o intro-
duce a Bill further to imend the
Constitution of India.”

The motion was adopted.

Shri D, C. Sharma: I introduce the
Bill.

15.07% hrs.

ALL INDIA AYURVEDIC MEDICAL
COUNCIL BILL—contd.

by Shri A. T. Sarma

Mr. Speaker; Now we take up
further consideration of the iollowing
motion moved by Shri A. T. Sarma on
the 2Gth July, 1966, namely:

“That the Bill to provide for
the constitution of an All India
Ayurvedic Medical Council for
India, maintenance of an Ayur-.
vedic Medical Register for the
whole of India and for matters
connected therewith, be circu-
lated for the purpose of eliciting
opinion thereon by the 1lst Octo-
ber, 19686."

The time allotted for the Bill was
two hours, of which one hour and
forty-three minutes have heen spent.
Only seventeen minutes remain. Will
the Minister reply?

Shri D. C. Sharma (Gurdaspur): 1
think the time should be extended.

Shri Raghunath Singh (Varanasi):
It is a very important Bill.

Mr. Speaker: The House had
sanctioned the allotment. I can only
extend it by half an hour, if an ex-
tension is required.

Shri Raghunath Singh: Yes,
required.

Mr. Speaker: All right.

it is

*Published in Gazette
dated 12th August, 1966.

of India Extraordinary, Part

II, Section 3
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The Minister of Education (Shri M.
C. Chagla); I came here on the under-
standing that the present Bill would be
over in 17 minutes. Now that
the time for that has been extended,
perhaps mine may not be taken up
today.

Mr. Speaker: That may be taken up
There are 2§ hours.

Shri M. C. Chagla: 1 was told that
this would not take very leng. I am
agreeing to the motion for circulation
and I was told that in twenty minutes
it would be possible to finish the Bill.

Mr. Speaker: I cannot zay that. The
time for the present Bill has been ex-
tended now by half an hour.

Shri M. C. Chagla: Would 1t be
taken up at 4 O' Clock?

Mr. Speaker: Yes.
Mr. Raghunath Singh.
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Shri D, C. Sharma: [ beg to sub-
mit very respectfully that our Gov-
ernment have been guilty of two
kinds of homicide. One is of the
study of Sanskrit. There was a time
when Sanskrit was studied every-
where and it was a compulsory sub-
ject at the matriculation stage, but
now classical languages like Sanskrit,
Persian and Arabic have been rele-
" gated to the background, and I think
we are in a very sad state of affairs.
Along with Sanskrit, our Ayurvedic
and Unani systems of medicine have
suffered utter neglect, I should say,
criminal neglect and they have suf-
fered because we talk in terms of
modern medicine.

What is this modern medicine? I
may tell you that this modern medi-
cine is a big hoax. George Bernard
Shaw used to say that modern medi-
cine was a kind of quakcery which
was being perpetrated at the expense
of the public, and the sooner we try
to do away with it, the better it
would be.

This modern medicine of which we
talk so much has not been able to
give us remedies for certain diseases.
For example, my hon. friend had re-
ferred to diabetes, There are also
other diseases for which modern me-
dicine has no remedy. There is a
Member of the Rajya Sabha who once
bad a heart attack and who was ad-
mitted to a hospital somewhere; I do
not want to mention the name of the
hospital. Pandit Jawaharlal Nehru
went to him and he said, ‘For God’'s
sake, pull me out of this nursing home
and hospital’. Pandit Jawahar]al
Nehru said, ‘I shall pull you out of
this hospital provided you promise me
that you will have a nurse to look
after you at your place’. He said, ‘T
ghall do that', and as soon as he
reached home, he droved out the nurse
and said ‘what is your remedy for
heart trouble? Today you say one
thing, and the next day you say an-
other thing, and on the third day you
say something which goes against the
two things that you have already
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said.'. Therefore, this modern medi-
cine is no medicine! We are legalis-
ing it We are sanctifying it we are
trying to subsidise it and we are try-
ing to raise it to the status of some-
thing divine, something occult and
something supernatural, I tell you
it is no medicine at all. Modern me-
dicine may be good in some ways but
Ayurveda is there and the Unani sys-
tem is there. I would like to ask
whether the modern system of medi-
cine has got any remedy for stomach
diseases. I say that it has not got
any remedy for those diseases. When-
ever anybody has any stomach disease,
he goes to an Ayurvedic practitioner.
My hon, friend the Home Minister
had some trouble once and he went to
Kerala to have his trouble cured, and
he was there under the treatment of
a Shuddha Ayurveda practitioner for
forty days or something like that.

Therefore, I submit that to think
that modern medicine has all the
knowledge, a'l the skill and all the
healing properties is to say something
which is outrageous. I must say that
our Ministers of Health at the Centre
and in the States are trying to say
these things which are against com-
monsense.

Recently in New York, the practi-
tioners of modern medicine held an
exhibition exhibiting X-ray, this ray
and that ray. The quacks in the USA
also held a similar exhibition. While
the practitioners of the modern me-
dicine were having X-ray and other
rays, the quacks brought in Z-ray and
so on. I may tell you that the exhi-
bition held by the quacks was much
more successful than the exhibition
held by the so-called praectitioners of
modern medicine. Our Government
appear to have a closed mind on this
subject. I know what these doctors
are and what they think of the Minis-
try of Health and the Department
dealing with health services.

Therefore, I would submit that we
should give due place to our own
systems of medicine in this country
such as the Ayurvedie and Unani sys-
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tems. Pandit Jawaharlal Nehru went
all his way to Colombo to open the
Ayurvedic Research Centre, As my
hon. friend has said, in South-East
Asia, there are so many Ayurvedic
centres, China which is making so
much progress—really, she may not be
making any progress at all—is con-
cenirating on what may be called her
own systems of medicine. Therefore.
I say that you should not kill your
indigenous systems, you should not
kill your own systems, in order to
bring in a system from this place or
that place.

This Bill is a very good Bill, and 1
hope the Minister of ilea!th will accert
it and will do something for Ayurveda.
If she does not do anything, then pos-
terity will judge her, posterity will
judge us, and posterity will judge
India and will say that here are these
people who in the interests of some
Western system did not care for their
own indigenous system, and, therefom,
they will hold us guilty before the bar
of public opinion.
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FOE WA | IGA MA W forer
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¥ 3919 $< 9 709 #) =t w1 7w
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- FY qF 9T GH |

NFP AT @ ar & 5
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TENfa® ¥ g W W 9w fiear 2
IY A I AT, fRwY & gH o
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Rreewre Y ¢, Ao ama @ o T
15-32 hra.

[SERI SHYAM LAL SARRAF in the -

Chair.]

W 619§ @ § 48 AW A fawe
o1 fa3i & wan &, S9@ WET O,
TR 7% qgr & afcr wir aw
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%) TF TgT ¥ ICEIW H A9F WA
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arg g | # frdy @ ogfa & faeme
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R IO A 99T § IEa)
T WEAT T T QAT qgq I 2 1
THT T T TG 61 G A 2T
T £ T Y w AR g 7aT
aga § agraar firendt, 1o @1 ow
&

Treeq war aftart e w9t
(w10 geften Amax) : JaTET wAYET,
@ gt 2 5 @ fadgs ov g
awf &1 1 | qF vt gafed 3
a8 aY gud frvag foar 2 f5
7193 gfr ¥ foww 7Y dwsi
F&F 3% @ ¥ AT wfgy, ww@ A
T T A wET 59 T9 ¥ gawy
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WA, & qga AT @ qg Ty
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Shri A. T. Sarma (Chatrapur): An
assurance has been given by the hon.
minister that she would bring a Bill
on ayurved at an early date. There
is no other alternative to accept her
proposal. So, I am going to with-
draw this Bill. But before doing so,
I must say that the Ministry must be
sincere in its administration. From
the beginning, I have been observing
what they are doing; they are doing
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many things in the name of ayurved.
But I find there is no sincerity in the
administration, I earnestly request the
hon. Minister and I draw her attention
to this; she should be kind enough to
see that everything is done with since-
rity. Of course we are getting about 3-4
per cent of the allotment for Ayurveda
but even that is not properly utilised.
That is why I am anxious that the
step-motherly treatment should be
given up. If whatever we get is pro-
perly utilised, ayurved will flourish. In
this connection, I may quote what Shri
Morarji Desai has said:
fourth of the expenditure that is made
on allopathy by the government is
made on ayurved, one-tenth of atten-
tion which is given to allopath ic
given to ayurved by the government,
I am sure that all controversies will
cease and all will recognise the supe-
riority of ayurved in a very few
years.” With that hope I request the
hon. minister to be sincere and bring
the Bill at an early date. So, I ask for
leave to withdraw the Bill.

Dr. M, S. Aney (Nagpur): Wil
you permit us to oppose this motion
of withdrawal?

Mr. Chairman: That is not for me
to say.

Dr. L. M, Singhvi (Jodhpur): Even
if one man opposes the motion for
withdrawal, it cannot be done.

Dr. M. 8. Aney: I want to oppose
the motion for withdrawal and I will
take only five minutes—not more than
that.

Mr, Chairman: There is no speech
allowed at this time, I shall put the

motion for withdrawal . (Inter-
ruption).
& oft gy & g wmgan § f forw

8% 9% g9 § 99 & " et Ay
g% 7 &, fadh oY sw F  wgfow At
T E, I 7w ¢ ww w Iw
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frd t8 H 9T AT & FG FEA AT
AuTe Gar A gET )

“If only one- -

Constitution
({Amendment) Bill
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NI RENTT | FRETA FTF WG
ST 1 =61 a2 ¥ qHnT Afad —
Aa1 a3 & i o7 fafaer arge F awdie
FY d1 37 F 712 fA% 77 F1E7 g% 2rar
¢ fx ag ¥ 2 - arfen &1 w9 #27
w&eaTT & 6 wg ®1 ar 9 &5 -~ /iFA
fafrees aee & a2 7w g0 & dve
T AYT A8 & —

1 am putting the question now to the
vote of the House. Has the hon. Mem-
ber leave of the House to withdraw
the Bill?

The Bill was, by leave, withdrawn.

15.48 hrs.
CONSTITUTION AMENDMENT BILL
(Amendment of Seventh Schedule)

Dr. L. M. Singhvi (Jodhpur): Mr.,
Chairman, I beg to move:

“That the Bill further to amend
the Constitution of India be circu-
lated for the purpose of eliciting
opinion thereon by the l4th Nov-
ember, 1966.”

As I embark upon a few introduc-
tory remarks on this Constitution
Amendment Bill, I want to pay a very
hearty tribute to the K statesmanship
and farsightedness of the hon, Edu-
cation minister who adumbrated the



